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Central Administrative Tribuna I , Principal Bench
nrinina! Annl icat ion No.2084 of 1999

Delhi , this the 5 th day of Septe.'iraar, iiuOu

Hon'b1e Mr.KuIdip Singh,Member (J)
Hon'ble Mr. S.A.T. Risvi,Member(A)

0

I.Rakesh Kumar-

Ass 11.Teacher,Sarvodaya V i dya1aya
Pand Walan Kaian,New Delhi
S/o Shri Dharampai ,

a i J '-J : t c* ? w j I I ^ 4 . j . . — . •

S/o Shr i .Dharampa i ,
R/o RZG-21 , Dhararnpura Colony,
Na j a f ga rh,New DeIh i-43

O Qi »»-i j ^
. O U 5 t J t KLirjiSi' )

As311.Teacher, S.K.V.
Motl Bagh-i ,
S/o Shri Satyapal
R/o House No.705/c,
Ward No.6,Mehraui s ,
Ne'w De I h I -30

3,Sham i m Ahamad

S.B.V.Sarojini Nagar No.- 1
De i h i

S/o Shri Mohd. Qasim
R/o 1/41,Abu I Fapa1 EncIave,
P.O. Jam!a Nagar,New Delhi

4 . Sha.bnaiT' Arc^sar •■t Ansi

As s 11 .Teache r,S.K.V.
Sa\f da?" Jung Enc 1 as^e ,
D / o S h r i 2 . A . A rj s a r i
R/o 68 Hau2 Rani
Ma 1V i ya Nagar,New DeIn:-17

S.Vijay Mohan
T.G.T. (Social Science)
G. B.S.S.S. , 'D' BIock
Jahang i rpur i
S/o Shri Afiand Mohan
R/o 1064,GuIab i Bagh,

F i a t s

Type-I I ,Delhl-7

( By .Adyoca t e t Sh r i S . K. S i nha )

Versus

-

AppI icants

Go-yernment of NCT of Delhi
The Di rector of Educa t ion
Directorate of Educat ion,
Govt. of NCT of Delhi ,
Old Secretariat
Delhi

through

- Respondents

(By Advocate - Sh.T.D.Yadav,proxy for Sh.Vijay Pandita)
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Q R D E R(ORAL)

Bv Hon'ble Mr.KuidiD Sinah.Member(J)

Hssrd th0 learned counsel for the parties and

perused the iecords.

2, Fron) the perusal of para 1 of the pre I i nil nary

objections in the counter, i t appears that respondents

sgi-ee to the fact that they have to abide by the

judgements in the cases of Veersa .Anand and Vi jay Kumar i and

the department has already started imp lemerjt i ng the

judgements in those cases. The appl icants before us are

also s imi larIy. si tuated persons and are ent i tled to the

benef i ts of judgement in the cases of Veena .Htianu and Vi jay

Kumari (supra).

3. Accord i ng I y this O.A is disposed of ^^ ith a

direct ion to the respondents that they wi l l give the

benefits of the judgements as modified by the Delhi High

court in tliS cases of Veeiia .^nand and V» jay Kumar i (supra),

to the appI icant3 in t.he presernt case also. 0..A.

disposed o i Wi th these d j r ec t i orj s . No costs.

( S.A.T. R i 2v i )
Membe r(A)

/dkm/

C  KiVldip Shigh )
Member(J)


